that his statement also includes
statement about those who have
been discharged even after the with-
drawal of the work-to-rule campaign.

Mr. Speaker: Let me see.

1212 hrs,
RE. QUESTION OF PRIVILEGE

Mr. Speaker: We have to take up
the question of privilege given notice
of by Shri Madhu Limaye, against
the Hindustan Times.

WMo Tw wge Mg (wwhr) ¢
S WERT TEE g AT T o
TR AT ff & waw ¥ |

Mr. Speaker:
matter now.

Mo Tm wAET Mgt . T TF
A s g wife s o &
¥ qry o w & Frwd ag anfea @
g

Mr. Speaker: It will be considered
later.

oMo T wge Mgt : ww W
T TR R A% A ¥ AT )

Mr. Speaker:
up today.

T T e Wit : @ & -
AT TeAra qgd wan & ¥ wre
o1 CERY AT A F A e g i &
grTCR I A AR X\ gw A
ot % s §—arite fae st
¢ s ow firdmfasTe 1 swre ¢ 1
#fer @ & wfafow o & s
& | dawmr o W AT W o
wge wgT Y T §, I oy WK

I am on the other

I am not taking it

Re. Quiostion MARCE 27, 1967

of Privijege 97

AT Y e §, & O gy § Wi Il
g g A0 Tr ¥ wg ow wredle
ot § 1 QelY srwear ¥ oy qonft W o
&

Mr. Speaker: It is under my con-
sideration.

Mo T wge. Wifign ;s

TR T AR o e )

Mr. Speaker: It may be so. But I
have yet to give my decision on it.
I have disaliowed the adjournment
motion. I am considering the other
thing, whether it could be taken up.

WMo T wET Wil s
T, v 2fed, @ W & ol ¥
ST Mgy | EET QR ET d L.

oft nq fomd (qiv) c @@ @
s e ov @y ffdr

mmmm

Shri Hem Barua (Mangaldai): I
can go
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wie T8 Wy W oy O, v ¥ e
o ¥ 2ww q¢ ek Gl

Mr. Bpeaker: No decision can be
taken now.

¥To T wedge Wifyr - e
ofr % o wa forwr §, worc o o @@
L 2 S

Mr, Speaker: He can giveitto me.
I shall consider it. (Interruptions). I
am on my legs. He will kindly take
his seat.

Shri P. K. Deo (Kalahandi): We
are all interested to know about it.

Mr. Speaker: I know. He has given
me a copy also. I am looking into it.
I may allow it. Let me consider it.

It has come to me, I am consider-
ing it.

Shri P. K. Deo: We would like
to have copies.

Shri M. R. Masan! (Rajkot): 1
think this is a subject in which, as
the hon. Member has pointed out,
considerations of humanity do take
a place. If there is something in this
letter. ..

Mr. Speaker: If he wants, he can
place it on the Table, I have no
objection.

Hagfod: o @ & vy @
E—2 o o\ 2aw g @ &)
Mr. Speaker: But no question of
reading it
¥to Tr wivge Wl ;T
o WU wTwET M weer W [T
g
Mr. Speaker: I am not taking it up
now at all,

Bhrl M. R. Masani: If there is some.
thing in the letter which would let

Breach of Privilege g¢78
by Hindustan Times
us know whether her life is in

Mr. Speaker: What is the use of
pursuing it when I am consgidering it.

12,15 hrs,

ALLEGED BREACH OF PRIVILEGE
BY THE HINDUSTAN TIMES

Mr, Speaker: I have received a
notice of question of privilege from
Sarvashri Madhu Limaye and George
Fernandes against the Hindustan
Times on the ground that the follow-
ing report published in its issue dated
the 24th March, 1867, is a “misrepre-
sentation of proceedings in Parliament
and, therefore, a breach of privilege”:

“Mrs. Sinha alleged that the
SSP leader George Fernandes had
benefited from CIA sources when
he was connected with the Hind
Mazdoor Sabha. She conceded,
however, that he was no longer
connected with the HMS.”

Sarvashri Madhy Limaye and
George Fernandes have contended
that Shrimati Tarkeshwari Sinha had
never made the above remarks in the
House on the 23rd March, 1887, during
the half-an-hour discussion re: activi-
ties of CIA, They have pointed out
that the relevant remarks made by
Shrimati Sinha on that occasion read
as under:—

“Shri Banerjee has said that
the ICFTU is giving funds to the
Indian National Trade Union Con-
gress. He has omitted very con-
veniently the HMS, which is a
mazdoor organisation of the Socia-
list party, the PSP. I think Mr.
George Fernandes was also asso-
ciated with it for some time, and
I think he is still associated....”

The Members have contended that
the “breach becomes graver in view
cf the fact that this misrepresentation
of what an honourgble Member said



